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Affidavit 1o be Fuenished by the candidate alongwith Nemination Paper
Before the Retvening Officer

For electan to.....

sebrame e

~iname of the Hous.es
o---Constitueney{ Nome of e onsiincn o

Hlﬂ:!im F”-M win'daught sofwife of, L#ﬂt- ‘1—7‘-&&‘1‘1 S'Cl."'l .....

o -yers, resideni ol &U‘.‘EQIHG.TMMMWUG full postal address), w warbivdele @t alhiv
lJMIuﬂ. do hereby solemnly affirm and state on oath as under:-

[ élrike out whichever is notl spplicable)

{1} | am a candidate set g h_'.'—---E-f 1.k
Indepindent-enndidate,

(4) Details of PAN and status of n!lug of Income tax

o e e ymie OF the political party | ¢ am conie sty teem

return :

“SI.No. | Names Permanent The financial vear for | Total jncome —|
Account Mumber | which the last shorwn In Income

(PAN) Income-tax return has | Tax Rewwrn ( in |

o o e bean filed Rupees) .

B Self BOOPPS250A A NA I

2 5
. TRARS | NA NA N
' i v i A
F5. Dependent 3 ..., NA | NA A |

{3) The following case(s) is/ are pending against me in which cognizance has been taken by the courti-

SL [ Offence Description
MNao. e

{a) | The details of cases where the court has taken

cognizance, Sections of the Act and description MA

of the offence for which cognizance taken ! !
| {b) | Mame of the coun, Case Na. and Date of order o
| taking eogrizance N P'l
e} | Details of Appeal (=) / Application(s) for revision o T
I (if Any) filed ngainsi the above order(s) M F\

:'m The details of cases, Sections ofthe |
| Act and description of the offence for |

i which convicied : |

i

| (h) : Mame of the Courtis . Case Mo, amd

|
! L[}um{;j of order(s),




_— -

| NA

W

iy Ranishme L Emposee .

i3 That 1give beictn below the details of o v sssets (movable and icamovable et of mysels
mw spouse and all dependents;

A Details of movable assets §

I'Hﬂ-lf- b

I. Assets in joint name indicating the extent of joint ownership will also have to be given

2 In case of deposiyTnvesiment, (he details including Serial Number, Amount, Dare of Deposit, the Scheme.
Mame of Bank/ Tnstitution and Branch are w be given )

L Walue of Bonds/Share/Dehentures us per the current market value in Stock Exchange in respect 1 fisted
tompanies and as per books in case of non- listed compuanies should be given.

4. Dependent’, here mcuns o person, substantially dependent on the income of the candidate.

5. Deetails: including amount is to be given separately in respect of each investment)

X ._D_“‘:ﬁ[’ﬂ”‘*‘ R B Self Spouse Dependent-1 | Dependent-1 i ﬁrpemléﬁt-_f!
| = . Navitst | Sima | |
fif s b 1,562,500 | €0, boo N A MR | N
{{i) | Dctails of Deposits in Bank : i
i | nccounts (FDRs, Term Deposits Eﬂw? ﬁffﬂ FA *1';.—”'9“}_‘ | Vi |
 und all other types of Deposits -1geo U.T. thhara VA A :
i ircluding saving accounts), ‘[E:.I\.l: n{' M Eask y ‘

Deposits with Financial ;e 2o ‘

Imstitutions, Non Banking Layngake Taug |

Financial Companies and i
| Cooperative societies and the :

- . Smount in each such deposit | !
{iii} | Details of investment in Bonds, "

Debentures/shares and uris in i VA N '
| companies/Mutual Funds and N N A MA ‘
| | others and the amount, |

{iv) | Details of investment in NSS, Lit, ﬂ’{'""i |

Poatal Savings, Insurance Policies

and investment in any Financial ﬂ,—&?'ﬂ»ﬂﬂf?ﬂ WA NP MA | ,‘\l'ﬁ i

[nstrument in Post office or ¥ , |
I Insurance Company and the E!' EP‘E? = ! i |

amounl — 4
I ivh | Personal loans/advance given o Ked | Py f
| any person or entity including | = ) A |
} e e T (B ﬂDL N M A i N VA
| | other receivables from debiors U . dmbehs | | |
| pand the amount, : _E!,rs_llz“‘kf! Pk _¥ L il o
| {w1) | Motor Vehickes/Ajrcrafis/ | ‘

| Yachts/Ships (details of Make, NA N NA L NA VA
| Registration Mo, etc, Year of ) | | |
Purchiese and amoumnt R o F— i
{vif)| Jewelry, bullion and valusble G- E1og 2 el - 3o oo |
,> thing (give details of weight and A Rid 1 — S o, NH | shooe-wé N ﬂ I,
| value} A ] o &0, F00 e [ R

) S EE ST
Lo e o



(%] Aty other 3ssets such .3 valud of I

K

i

[ .| Cims/interest — M____ e i bt St b SO s ___am I
i i, i Carnss Total value |'111FU:5'D0 :,1;2.5';5'9 | Sb,000 NA Lo |
3. I>#tails of Immovabie asscts: o
{Mete: 1. Properties in joint ownership indicating the cxient of join ownership vill also have 1o be indicat:d
2. Each land or building or spartment should be mentioned separately in this format. )
| 5. | Peseription Self Spouse | Dependent-1 | Dependent-2 | Dependent-§
Na
Sinsit NS - dmerr]
(i) |
I Location(s) , MA A NH NA T
e e
otal measurement in {
acres) N M NA N | v f
“Whether inherited =
(Yaortiy T N NA i NA fi
| Date of purchase in case of self
neauired property ¢ N ﬂ MA ) N ﬂ r'\l 'H
Cost of Land (in case of
prrchase)at the time of yA R M NA Nl '
purchase
Any [nvestment on the [and b
m;ol‘dwehmm. d Nﬂ Nﬂ 1""Ilfl h}ﬂ r.,rﬂ
construction ete, i E
Approxi Current mark
e 2 Wi NA A NA M
1
i !
I! SHH'EET':::HE{S] . 1
Area ( measifEment in
) N N NA A w
| Whether inherited property
(Yes or NO) N} nA NA VA v A N
o iifﬁ::dp;“m: in case of self Wil NA i N A
Cost of Land (i f
e . o of T NA VA i WA
| purchase ~ —1
Any Investment on the land by |
iy o alocemmee NA VA WA A A
| construction &te.
iﬁﬂximﬂe Current Imarh:t NA NA M NA "
(i) | Commercial Buildings ' o
= tincluding apartmenis) NA M N A 1| i
| -Lﬂc‘.ﬂ.l'.i:ﬂll'l-lz.ﬂ ' |
*?”?"‘" fmb?rm [ & i N o VA
uilt up Area {Tota
| measurementinsg. fl) _.Hﬂ N _Eﬁ _ A E A

S, e Iy



¥ wiher inheriied property

, : . A e
ib-';' en e N A k) | N& i |~
Drew of purchase in ¢ T i 1 TR o g i
o e W I N I ) v __l" o
€« of property (in case of ! .
[ il rcha_ﬁf?:ﬁh; Iiﬁ': ;51:: rjﬂ il ! Vi i | VR
; prehese : l i
. Ay Invesimeni on Lhe i | Iqli.H 1 P [ WA
| moperty by way of N' | N |
J._d_-ﬂrf:h.u:rrm=m, construction ete, | Ny e
! -lr_ﬁﬁ]wmximte Current markel T v Y Ny vA
(iv) | Residential Buildings (includin = — - = )
C ey |Raigaskia |y g v | ovA
-Location(s) Trayigaka Fld N.cox | |
_ - Survey number(s) —
i Acvea (Total measurement in 0.7 M VR MA N A N
sg 1) Ly
Built up Area (Total .
st 4 g, 23 0Zhiknel | MA WA MR N
Whether inherited ny
(Yes or NO) o Meg MA N N A ad :
! | Dute of purchase in case of self [ M
[ Ecquir;d pru;xrt:; r VA v v ¥
| Cost i o
| [ purcumrﬁﬁc? v A NA A M v
| '%NI{:H: t on the Jand by i
! l vestment on
! w:;nr'dmlupmem, A A N v A I
construction ete. |
. T:jinnimat: Current market 2000000 A VA M A A
V) mhmis}mhaaimmin ~NA N A e N T
(vi) | Total of Current Market Wi
[ ‘\'ulu:ul' (i) to (v} :hm"e Baovenky nyl NA | Fﬂ

{6) 1 give herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

'S, [ Deseription Self Spousc(s) Dependent-1 | Dependent-2 | Dependent-3 |
| M N ¥ |
[t | Loanor dues to Bank/Financial [Scahfuo |
el . eeet | NA | wa | W | wA
Amount outstanding BEC 4 :
Mawre of loan - _,_'::‘E'- e L |
= | Loun or dues to any {
individuals! Entity other than .
mentiened in (i) above. NH M il 'm i M A |
MName(s)
Amount oustanding |
| Noture of loan J -
4 TR T WG
& 4y



Ay other liability 1 un ] _m_j " 1] =
vh | v [
!E-'_rinmuuluﬂlahiliﬁrs Shhoro L] moA ' nA ™A
I-‘ En!l gn!!!! "E: N : o T o |
& Thues to dcpmgnmts dealing ! i |
writh ment A |
| <ot | ¥ o S IR B, MO R OO
1" Dues to departments dealing | F ! -
wiith supply of water Nﬂ' R N B | NA ! AL
" Dues to departments dealing = L
with supply of electricity N NA N4 L N
Dues to departments dealing
with supply of W& VA Vi VA s
ctlephones/mobiles
“Dues to departments dealing
with government transport - i
(including aircrafis and NA NA N # A
belieopters)
Income Tax Dues T MR T MR M
Weaith Tax Dues MR A R IV A N A
Service Tax Dues oA pa i A v | MA
Municipal /Property Tax Dues " L [ MR Wh :
Sales Tax Dues N A A VA rin
Any other dues NA N VA A MR i
Grand total of all Govi. dues A A VA NA vl

(7) Details of profi

on or
I. Se.'lf. ,,,,,,

(8) My e-cluuﬂn.nl qu:liﬁnhnn is as under:

{Give details of highest School / University education with full form of the certificate/ diploma degree course)

(Mame of the Schoal ?ﬁ]&ﬂiﬂf University and the year in which the course was completed.)

Shorte -

(5). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidare

| Sh/Smem. Motifal Hedad

Full postal address

m;lﬂ. 1704 05 Bndganio Kif-Zkna

Mumber and Name of the constituency and

22 ﬁugp\ , Rikah

w wl e

state N ey e )

Mame of the Palitical party which set up the .-R .0

candidate (otherwise write ‘Independent') ot S iy me e
4. | (a) Mumber of cases in which r:mwctmn order

N A I

ﬁwﬂm ST,
5 T4, foig Fin



|r. _l-i-. 7I.riﬂ.1"i1|.|-|.llllf".~ur il i.'l.lm ceazs where li-'lz

A contr {5 have taken cognizane H ﬁl i
!-“l.-_l"&?'-' I R - T T W Tor whieh las T TN i S
o s L A ncome Tay Return filed |
(&) Candidate - TG0PPS2 50 A . R -
S CE T T B T SR T _ 4
- (e} Dependents N g e L R '
6] _ Details of Assets and Liabilities in rupees ozugal
Description | Self _ | Spouse | Dependent-l| Dependent-11 | Dependent 111 |
Al Moveable 5 bive
| Asset (Total valug) ?"_""T?'..EED_J” |Seiwee | N y L :
“'t_ Tmurable Rjoavos | MR | NN N A LL
" [i) | Purchase Price and e e R
Development Cost of A
Immaovable Propery Hﬂ N N ﬂ N NA
{Total Value) ____!______._.._ i
[ii} | Approximate Current
Market Price of NH NA N A it i
| Assei (Total Valie) = ixzd
3 Liabilities | S
(i) Governmem
dues (Total) VA N NA N A wh
H (ii) Loans from Bank,
Financial Institutions and &, 08,900 | N A NA vA N #
athers (Total)
&, | Highest educational qualification: T.A
{Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was complieted )

VERIFICATION

|. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
teclare thar

(a) there is no case of conviction or pending case against me other than those mentioned in items 3 and & ahove:

by L oy spouse. or rnr"dﬂpﬂllth'-‘ﬂls dar not have iy asset or ]iubillty. other than those mentioned in items 5w &
ahove

verifiedat..., 3 T.m..ﬁ."}f.._..misth:.............3.?.1,4.9,......,.,,:la:,r o, RMEN.....c0.. e 201 2,

o ﬁuﬁ?‘&m

DEFONENT

6 ERE-T N



Mate: T A ffidavit snould be filed Intest by 3.00 VM on the last date ::fl'lﬁng nominations.

2 Adfidavit siould be sworn before an Uath Commissioner or Mugrstrate of the First Class or before o Mot
Public

2 Al columns should be (illed up and 14 column to be lofl blank. IF there is no information i furisli i respat of
any item, either “Nil” or “Not aplicable”, as the case ma be, should be mentioned

& The affidavit should be either typed o written legibly and neatts
NET STA waTte
T, = Gy
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